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Bharat Sewak Samaj

li350. SHRI MADHU LIMAYE: Will
~e Minister of FOOD AND AGRICUL-
. TURE be pleased to state:

, ,(;1) the grants made after Septem-
ber, 1966, the deadline set by the Gov-
e(tlment itself in the Action taken Re-
Rort on the 34th Report of the Public
A"t!counts Committee (Third Lok
Sabha); and

(b) the reasons for
assurances given to a
-Parliament?

violating the
Committee of

THE MINISTER OF STATE IN THE
.MINISTRY OF FOOD, AGRICULTURE,
CQ'lVIMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
P.JillASWAMY): (a) and (b). The in-
formation is being collected and will
tie placed on the Table of the House
CIl1,. receipt.

Construction of Warehouses and Silos

6351. SHRI MADHU LIMAYE: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether the Central and State
Gll\"ernments have drawn up a pro-
gl".1'mme for the construction of ware-
J10uses and silos:

(b) the totai outlay of the Centre
-and States in the next financial year;
and

~

(c) whether the outlay is proposed
to be revised upwards?

~
THE MINISTER OF STATE IN THE

MINISTRY OF FOOD, AGRICULTURE,
COiVlMUNITY DEVELOPMENT AND
COCPERATION (SlIRI ANNASAHIB
SH~:\DE): (a) to (c): A prug rarnme
for 19G1l-69 has been drawn up by the
Food Department, the Food Corpora-
tion of India and the Central Warc-
housing Corpor-ation. The total provi-
sion made in the Central Budget Esti-
mates for 1868-69 is R c. 202 lak hs. The
question of revis:ng this provision up-
wards is at present under considera-
tion. Information relating to program-
mes of and the provisions made by
the State Governments in this behalf
is. not available .

Section 80 of Civil Procedure Code.

6352. SHRI MADHU LIMA YE: Will
the Minister of LAW be pleased to
state:

J
.~

(a) whether Government's attention
has been drawn to the observations on
the validity of Section 80 of the Civil
Procedure Code in the Third Report of
the Petitions Committee (Third Lok
Sabha) and the Law Commission's Re-
port Nos. 14 and 27.

(b) if so. whether Government pro-
poses to introduce a bill to repeal this
Section; and

(c) if so, when?
-~

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM): (a) Yes, Sir.

(b) and (c). The matter is being
examined by the Government.

Abolition of post of Block Development
Officer in Madhya Pradesh

6353. SHRI MADHU LIMA YE: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

.(a) whether Government have re-
ceived any assessment report from the




